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HOUSE OF THE PEOPLE 
Monday, 17th August, 1955

The House met at a Quarter Past* 
, Eight of the Clock

( M r . D e p u t y -S p e a k e r  in  the Chair]
ORAL ANSWERS TO QUESTIONS

Postal Franking M achines

*538. Shri Baasal: WiU the Minister
of Communications be pleased to state:

<a) the names of the parties with
which Government have arrived at
agreements for the sale of postal
franking machines, and the terms and 
<;onditions of such agreements;

(b) what steps have been taken by
Government tb ensure that the cost of
the machine and maintenance charges
charged by these dealers and their
agents are fair; and

(c) whether Government have exa
mined the possibility of manufactur
ing such machines in India?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a)
1. M/s Hoarc Miller and Co. Ltd., Cal
cutta.

2. M/s Kilbum & Co. Ltd., Calcutta.
The terms and conditions are shown

in the copies of the agreement placed
on the table of the House. [See Ap
pendix III, annexure No. 16.]

(b) To ensure that the cost of the
machine is fair, tenders are invited.

(c) Not yet.
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Shri Bansal: Is it a fact that these  ̂

two companies Messrs. Hoare Miller
and Co., and Messrs. Kilbum & Co.
are subsidiaries of the same parent
company?

Shri Raj Bahadur: I do not know
much about the internal history of
these companies. But, they have been
holding our contracts, for a long time;
the first one from 1924 and the se
cond since 1946. '

Shri Bansal: What is important for
the House to know is whether it is a 
monopoly.

Shri EaJ Bahadur: It amounts to
that; but that is not intended, and 
we are free to enter into contracts
with other concerns also.

Shri V. P. Nayar: The hon. Minis
ter stated that these two companies
are incorporated in India. May I 
know whether the hon. Minister has
any idea of the share of foreign capi
tal in these two companies. Messrs. 
HoaVe Miller Sc Co., and Messrs. Kil- 
burn & Co.?

Shri llaj Bahadur: May I suggest to 
the hon. Minister that he should put
that question to the Minister of Com
merce and Industry?

Shri V. P. Nayar: I only asked whe
ther the hon. Minister had any idea.

Shri A. M. Thomas: It was stated
that some experts are examinin r̂ the
question of mechanisation generally.
Have they submitted their report?
What are their main recommendatiofis?
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Shri Raj Bahadur: They have not

yet submitted their recommenda- 
tinns.

Shri T. N. Singh: May 1 know,
when the* Government enters into con
tracts with one or two compimies,
whether they try to go into antece
dents of those one or more concerns?

Shri Raj Bahadur: In the present
case we did. The antecedents are
that both the companies have been
functioning for this purpose since as 
early as 1924 and 1946 respectively.

Shri Velayudhan: May I know
how many machines the Govern
ment have purchased from these con
cerns so far?

Shri Raj Bahadur: About 2499.

Kumari Annie Mascarene: May I
know whether the Government adver
tised and whether Government had 
offers from any other company?

Shri Raj Bahadur: Advertisements
were put in as many a s  4 or 5 leading
daily papers, inviting tenders. The
advertisements were in The Hindu of 
Madras, The Amrit Bazar Patrika, 
The Bombay Chronicle, The Hindus-^ 
tan Times, etc. only two tenders
were received.
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Shri Bansal: Is it a fact that recent
ly these companies asked their cilsto- 
mers to change the terms of the conr
tract of repairs of tlwse machines and
have begun charging Rs. 40/- per an
num as a lump sum charge?

Shri Raj Bahadur: Their funclion- 
itig is governed by the terms of the
agreement with the Government of
India. Even the purchasers have to
obtain licences before these persons
can sell out their machines to the
particular purchasers. As such 1 do
not think that any such claim can be
made. I will, however, go into the
question if the hon. Member* would
furnish me with details. *

W ireless Planning  and Co-ordination
Branch

*539. Shri Na«eghwar Prasad Sinha;
(a) Will the Minister of Communica
tions be pleased to stats whether

•Wireless Planning and Co-ordination
Branch has started its work of p-anning
radio services in India?

(b) If so, what would bo the nature
of its work?

(c) Who are the members of this
Branch and what are their special and
technical qualifications?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) Yes.

(b) (i) Co-ordination and assign
ment of frequencies to all wireless ope
rations in India;

(ii) regulating, planning and adminis
tering the usages of frequencies and 
the radio spectrum in India;

(iii) international conferences and
agreements and the implementation
of the decisions taken at these con--
ferences and all associated work, so
far as wireless is concerned;

(iv) negotiation with other countries
and all associated matters connected
with wireless communications;

(v) licensing, regulations and asso
ciated matters in the field of wireless* 
except Broadcast Receivers;

(vi) exploring the ether for free
channels, undertaking technical stur
dies and research and conducting such
monitoring as is necessary for dis
charging these functions; and

(vii) discharge all other responsibili
ties of the Ministry of Communications




